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(x) Need for setting up a factory for
producing scents, essences etc. at
Harayan (Aligarh)
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(xi) Flood relief assistance to Andhra
Pradesh

SHRI G. NARSIMHA REDDY (Adila-
bad) : Due to heavy rains in Maharashtra
and Andhra Pradesh in the 2nd week of
August, 1983, Sri Rama Sagar and Kadam
projects received heavy inflow resulting in
opening all the flood gates of (wo reservoirs.
The sudden discharge of heavy quantity of
water into rivers Godavari which was
already over-flowing the banks, has resulted
in severe flood situation. Due to scvere
floods many villages were submerged and
thousands of poor people have become
homeless and lost every thing they had.
Many minor irrigation tanks have breached
and 40,000 hectares of crops were damaged
and in many villages good agricultural lands
sand is seen instead of green fields. The
District authorities have estimated the total
loss to the tune of about Rs. 22 crores. The
necessary relief measures have not yet star-
ted. The P.W.D.roads have been washed
away at many points resulting in traffic jam
everywhere. National Highway No. 7
which passes through this district is dama-
ged at many places.

I am informed that the Government of
Andhra Pradesh has not sent any requisition
for help. If the Government of India doces
not take action simply because the State
Government has not sent requisition, then
it will be a sad day for our nation. When-
ever there is a natural calamity in any part
of the country the responsibility should be
of State Government as well as Government
of India to come to the rescue of the affected
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people without waiting for requisition or
permission from any Government.

On behalf of flood affected people of Adi-
labad District and other affected districts,
I request the Government of Indiato send
teams to all the flood affected States to help
the affected people by taking all necessary
measures.

(xii) Need for immediate flood relief
operation in Karimnagar (Andhra
Pradesh)

SHRI "M. SATYANARAYANA RAO
(Karimnagar) : There was unprecedented
heavy rain and flood in my Parliamentary
constituency and District Karimnagar in
Andhra Pradesh on 9th, 10th and llth of
August. Due to this, therc was substantial
loss of human life and damage to public and
private property. Nearly fifty thousand fami-
lies were rendered homeless and about fifty
lives were lost due to drowning and house
collapse in the wake of floods. This was the
first time in the history of Karimnagar
district that such a colossal loss occurred.
About two thousand cattle were washed away
and over ten thousand sheep and other live
stock perished in floods. Almost all the
irrigation tanks were either breached and
Panchayat Samithi and Zila Parishad roads
werc completely damaged. About fifteen
thousand houses were completely destroyed
and about 20 thousand houses were partially
destroyed. About fifty thousand acres of
wet and two lakh acres of dry crops were
completely damaged. About one thousand
oil engines and pump sets along with meters
were washed away and the wells were com-
pletely silted up. All loss put together is
estimated to be filty crore rupees.

Relief operations in area affected by floods
should be undertaken immediately. Parti-
cularly food supplies thould be sent to
marooned areas. Adequate financial assist-
ance should be given by the Central Govern-
ment for- relief operations. Central teams
should be sent to the flood affected areas in
the districts to assess the losses caused to
the crops and other properties.

(xiii) Need for ensuring full implementation
of the Agrarian Reforms Laws
(Madhu-

SHRI BHOGENDRA JHA

BHADRA 3, 1905 (SAKA)
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bani) : There isa steady setback on the
issue of Agrarian Reforms. Land ceiling
laws are not being seriously implemented
even in centrally administered States and
Union Territories. Worse is the case with
the implementation of tenancy laws.
Community laws are being encroached upon
by the rural rich. Provisions of money-
lending laws are being violated in every
village and town of the country with regard
to the rates of interest, etc. Debt cancella-
tion laws are simply on paper. The Bihar
Land Reforms (Amendment) Bill, 1982
s::eking to restore intermediary (Zamindari)'
rights to the Tatas is awaiting the President’s
assent which will turn thousands of house
!and and factory owners of Jamshcdput"
n::to sub-tenants of the Tatas with retrospec-
tive effect since 1950. T do hereby draw the
attention of the Government to ensure
refusal of the President’s assent to thisLBm

and ensure full implementation of agrarian
reforms.

MR. DEPUTY-SPEAKER - The
stands adjourned lill 2,20 P.M.

House

13 25 hrs.

The Lok Sabha adiourned Sor Lunch il

twentyfive minutes past Fourteen of he
Clock.

The Lok Sabha re-assembled after Lunch
at thirtyone minutes past Fourteen of the
Clock.

[SHRI SOMNATH CHATTERJEE

in the Chair)

COPYRIGHT (AMENDMENT) BILL—
CONTD,

MR CHAIRMAN : We will now take up
further consideration of ‘the motion to
amend the Copyright Act, 1957.
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